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. 'of 2019,

SRI AVIK KUMAR BASU, Son of

Lata M:ul Chandra Basu, Retired
fmp service from Natienal Test

House, having itas effice at Salt
L_uké‘ City, Kelkata - 700 491, and
residing ats 2/30A, Ajadgarh,

T’uym » P.3.: Jad&vpur‘ *
Koliuta > 700 647, and retired

frem service on 31.5.18,

L. %%0cecvane m&igﬁ;gt.

- VYersus -~

‘1. Union of India,througn the
Secretary, Govt. of India,
Ministry of Consumer Affairs,
Foad & Pudblic Distribution,

Deptt. af Consumer Affeirs, Kris!
Bhawan, New DelThi-11¢& &@t .

.2, The Mrector Ganersi .
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CENTRAL ADMINISTRATIVE TRIBUNAL
KOLKATA BENGH

0.A/350/148/2019 ' Date of Order: 15.02.2019
Coram: Hon’ble Mr. A.K. Patnaik, Judicial Member

Avik Kr Basu —vs- National Test House

For the Applicant(s): Mr. N. Roy, Counsel
- For the Respondent(s): Mr. B. P Manna, Counsel

ORDER ( ORAL)
AK. Patnaik, Member ()); |

Heard Mr. N.Roy, Ld. Counsel for thé applicant. Mr. Roy submitted that he

has already sent copy of the O Az, kalon‘ggltl} annexures to the Respondents.
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As no-one appears off behal_l the ReSpo

3. Th]S O.A. has Beeﬁi ﬁfed ur der SCCthl’!’ f 9 of th A ministrative Tribunals

5‘% : ??vr*z?rrw ”"'fy‘\ '
Act 1985 with the followmgvﬁprayers ’

_si""*um—- cerpocsi B i
“ a) To issue direction upon the respondent authority to
consider the representation for promotional benefit along with
other service benefit of consequential beneﬁt pay be given
forthwith;

. b) To issue fufther direction upon the respondents to give
promotional (MACP) and other service benefit and delayed
payment of interest 12% may be considered forthwith;

¢) Any. other order or further order or orders as deem fit and
proper under the circumstances of the case;

d) To produce Connected Departmental Record at the time of
hearing.”
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4. The case of the applicant, in nutshell, as submitted by Ld. Counsel is that the
épplicant joined the office of the respondents on 14™ “Januar&. 1983 as LDC and,

slubsequently, was promoted to UDC on 17.01.96. He retired from service on
| 5'1.5.18. Ld. Counsel for the applicant states that after his promotion to the post of
" UDC in ;che year 1996, no further prorﬁotional benefit or MACP was given to the
applicant.” Ld. Counsel further submits that the similar person, Viz. SI‘l Samir
Kumar Baru1 has been granted the benefits by the authorities but h1s case has not
been considered despite there being no criminal or disciplinary proceedings

pending against the applicant.

5. Ld. Counsel for the appllcant fau'Ly. submltted that although the applicant has
o i34%
preferred a representatlon dé”te‘% 30.0 2018 (Almexu:‘;\A/ 11) before Respondent

.y AN
No.3 but till date nothmﬁ“has beenco‘ nin iel é_ate \1;0 hlmee -further submitted that

the grievance of the apphcant;m&p ) ess sedressed ifithe said authority is
! o

dlrected to cons1der hlS_ epresen At e 1ﬁc tlmmframe
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6. . Having heard I:d. @oﬁnse}b oth the ' i s;\w1tho ft going into the merit

P . NN, . *.\\/"/ /
"& o .,.,..—-—./ oy i
" of the matter, I dispose oﬁ\thls O. %»byz g’fRespondent No. 3 to consider the
1 '1@ )

representatlor_l of the apphcant undgugmﬁtgnmg;;ume" _llll, if the same has been filed
~ and is pending fof consideration, and pa;ss_ la reasoned and speaking order as per
rules and regulations within a period of six weeks from the date of receipt of copy
'.Lc_)fi_t‘:l_lji.s"t‘irder. I make it clear that if after such consideration the applicant is found

to be entitled fo get the prométional benefitsMACP then necessary expeditious

stepsbe takqn within a further period of six weeks to grént him the said benefit of .
| j‘promotion/MACP. I also make it clear that if in the ~meantime the said

;| representation has already been  disposed of then the result thereof be

.communicated to the applicant within a period of two weeks.
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deposit the cost with the Registry within a week.

~C -

7. With the aforesaid observation and direction, this O.A. stands disposed of.

No costs.

8.  As prayed for by the Ld. Counsel for the applicant, copy of this order, along

with paperbook be transmitted to Respondent No. 3, for which, he undertakes to

9. Copies of this order be handed over to the Ld. Counsel for the parties.
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(AKX Patnaik)
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